http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 1 of 1

CASE NO. :
Speci al Leave Petition (crl.) 554 of 2006

PETI TI ONER
Allu @A linuddin & Os

RESPONDENT:
State of UP & O's

DATE OF JUDGVENT: 07/03/2008

BENCH.

CJI K. G Balakrishnan & R V. Raveendran

JUDGVENT:

JUDGVENT

ORDER

SPECI AL LEAVE PETI TION (CRL.) No. 554 of 2006

Wth

SPECI AL LEAVE PETI TION (CRL.) No. 553 of 2006

Dharam Pal & Os. ... Petitioner (s)
Vs.

State of UP & O's ... Respondent (s)

SLP (Crl.) No.554 of 2006

Heard | earned counsel for the petitioners.

The petitioner no.1 (Allu @Al linuddin, S/ o Sarfuddin), petitioner no.2 (Sal ekha,
S/ o Nat huwa), petitioner no.3 (Ranvir Singh, S/ o Sukhvir Singh), petitioner no.4
(Ballu, S/o Hasan Taki), petitioner no.12 (Lakhan Singh, S/o CGujraj Singh),
petitioner no.19 (Ram Autar, S/o Ram Snehi), petitioner no.24 (Gaffoor, S/o
Maul abaksh) and petitioner no.27 (Chetram S/o Chunnu Lal) claimthat they had
conpl eted 14 years of inprisonnent on 26.1.2000. After the inpugned order passed
by the Division Bench of the Allahabad H gh Court, they were re-arrested and were
confined in Central Jail, Agra and Fatehgarh. Petitioners 1 to 4 are at Central Jail
Agra and petitioners 12, 19, 24 & 27 are at Central Jail, Fatehgarh. On verifying their
identity and satisfying that they had conpl eted fourteen years inprisonment as on
26.1.2000, they are directed to be released fromjail forthwith, if not required in any
ot her case.
The Special Leave Petition (Crl.) No. 554/2006, in so far as those petitioners, is
di sposed of accordingly.
SLP (Crl.) No.553 of 2006

Petitioner no.13 (Balak Ram S/ o Shiv Shankar), petitioner no.14 (Dhundar, S/o
Ganga), petitioner no.15 (Lakhan, S/o Banwari Lal), and petitioner no. 16 (Rajendra,
S/o Sureri Singh) are stated to have conpleted 14 years of inprisonnent on
26.1.2000. After the inpugned order of the Allahabad Hi'gh Court, they were re-
arrested. It is stated that petitioner no.13 is confined in Central Jaill, Fatehgarh and
petitioner nos. 14, 15, and 16 are confined in Sanmpoornanand Shivir Sitarganj,
Ut tamsi ngh Nagar, Uttaranchal. On verification of their identity and after satisfying
that they had conpleted 14 years of inprisonnent as on 26.1.2000, they are directed
to be released fromJail forthwith, if not required in any other case.
The Special Leave Petition (Crl.) No.553/2006, in so far as those petitioners, is

di sposed of accordingly.




